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MR. CHAIRMAN: The question is:
“That the Bill be passed.”

The motion was adopted.

16.38 hrs.

DISCUSSION RE: REORGANISA-
TION OF IC.AR—Contd.

MR. CHAIRMAN: Now we take up
further discussion on the statement
laid on the Table by the Minister of
State for Agriculture on the 12th
November, 1973, indicating Govern-
ment’s decislons on the reorganisation
of the Indian Council of Agricultural
Research in the light of the recom-
mendations ofe the I.C.AR. Inquiry
Committee.
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Mr. H. M. Patel.

SHRI H. M. PATEL (DHAND-
HUKA): 1t seems to me that the
Government, when they considered
the Gajendragadkar Committee’s re-
port, had forgotten the circumstances
under which this Committee came to
be appointed. There was a scientist

who, feeling frustrated and dis-
appointed, committeed suicide, and
that suicide aroused such emotions’

and feelings in the country that the
Government was constrained to
appoint this Commitee to go into the
circumstances that led a scientist of
this distinction to commit suicide.

Mr. Chairman, at the request of
this House that an independent com-
mittee be appointed, Government
appointed a really high-power com-
mittee consisting of independent per-
sons—an ex-Chief Justice of the
Supreme Court, very distinguished
scientists and a very experienced
administrator—to go into all these
matters and submit a report. It was
clear, at that time—and the Govern-
ment themselves admitted—that the
conditions in the I.C.A.R,, I.LAR.IL etc.
were not what they ought to be. Now
when the Committee has given its re-
port, the Government finds that they
cannot accept its recommendations,
and the reasons for not accepting
these recommendations have not been
given as methodically and as cogently
as the Committee has given them.
For everyone of its recommendations
the committee has given the most per-
suasive and convincing arguments,
It hag done so after examining wit-
nesses, after taking oral evidence,
after considering the wrjtten evidence
and after visiting wvarious institutes,
and yet the Government consider the
report and its recommendations not
worthy of consideration at all. It is
true that they would say, ‘Yes, we
have accepted some recommendations.’
But then they forget that the com-
mittee itself has pointed out that their
recommendations form a composite
whole, that to take one or two recom-
mendations and to leave some out,
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-would be to make the recommenda-
tions totally unsatisfactory and not
~wapable of achieving the purpose for
‘which the committee was appointed
and for which their recommendations
have been made.

I would like to draw your attention
to what the committee has said in this
.connection. It has said:

“It is in the light of these broad
principles that we proceed to ask
ourselves what should be the kind
of atmosphere on campuses where
agricultural education js imparted
and agricultural research is carried
on. In our view, on these campuses,
it is absolutely essential that the
atmosphere should be serene and
conducive to a sustained and dedi-
cated effort to pursye academic
work. A genuine spirit of inquiry
and search for truth must inspire
every scientist on the campus.
‘While engaged on search for truth,
humility of approach must mark his
effort and willingness to submit his
views and his theories to a full and
free debate and discussion with all
his colleagues must never be absent.
A free and full discussion is a con-
dition precedent for any scientific
progress, whether in agriculture or
other branches of science and, in
such a free and full discussion, dis-
sent must always occupy a place of
respect.”

Now, that is the spirit in which the
committee examined the entire facts
and circumstances and what did they
find when they went round these
wampuses? This is what they say:

“Qur visits to the campuses of the
LAR.I. and some of the Centres have
created an impression in our mind
that everything is not well on the
campus of the LAR.I and the Cen-

tres which we visited. At the
LARI some of us met cross-sec-
tions of scientists, junior, mid-

senidr and senior, and we found to
our regret that, in the mind of most
of them, there was a sense of dis-
appointment, dis-satisfaction, frus-
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tration and even fear. Some of
them in fact told us-that they would
prefer to avoid sending answers to
the Questionnaire supplied to them.
because they were afraid that, if
the answers which they gave came
to the knowledge of the higher
authorities, they might be wvicti-
mised.”

Now, this is very important. Con-
sider the circumstances in respect of
which the committee was called upon
to unravel and unveil and on the basis
of these conditions they have made
their recommendations and, ignoring
all these circumstances, the Govern-
ment jgnore their recommendations,

Going further, I would like to point
out what they have got to say:

“When a person becomes a head,
whether of a section or a division
or an institute, he is likely
to be occupied mainly with admin-
istrative work and, to that extent,
may lose touch with science; and, it
he holds the post of the head per-
manently, it would not be surpris-
ing that he ends up by being a mere
administrator and almost a stranger
to science. This is a loss to science
which must be avoided.”

Laying down the principle, they pro-
ceed further:

“When a hesd is appointed for
life, so much power vests in him,
whether he is the head of a division
or the Director of an Institute or
one of the senior officers at the
I.C.A.R. that inadvertently, unwill-
ingly or unknowingly he may not
always use the power objectively or
fairly. Sometimes, the head may
form a good opinion about certain
scientists and a bad opinion about
certain others. Assuming that this
opinion formed by the head is justi-
fied, the fact that the head will re-
main a head permanently is bound
to create an unfavourable atmos-
phere for the scientists falling in the
later category and it may not easily
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afford an opportunity to those scien-
tists to better their prospects by
improving their work"”"”
And then this is the point which they
made:
“The existence of a permanent
hierarchical structure, in our
opinion, is one of the major causes
for the unfortunate atmosphere
which pervades the campus of the
ILAR.I and other Institutes.”
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SHRI H. M. PATEL: 1 request you
1o give me a few more minutes. I
have to leave out some of the points
which are very important. But what I

wish to point out is that the Govern-
ment have, for some unknown rea-

sons, not accepted the recommenda-
tions which they ought to have
accepted.

Sir, the Committee was a balanced
one and had among its personnel,
men with ample experience of scien-
ce, scientific research, education and
jts administration as well as general
administration. If the recommenda-
tions of such a Committee were to be
virtually ignored, why was it ap-
pointed at all? Government might
as well have been left to do what it
thought best as indeed it intends do-
ing mow.

The Commitee has made a thorough
examination of the various state-
ments, as I have said, and have come
to these balanced conclusions. And
what does the Government do? They
have not agreed to the findings of the
Committee in so many respects. On
what greunds? It is difficult to un-
derstand that. They say that the

Committee did not go fully into facts.
In respect of Dr. De's appointment,
that particular matter was referred to
the Law Ministry. And what did
the Law Ministry say? They say, it
was perfectly legal. But, whoever
questioned the legality of that
appointment? What the Committee
said was, that it was not proper, that
it was improperly done. Certain rules
which should have been respected
were not respected in making that
appointment. Therefore, to refer it to
Law Ministry is almost to say that you
are paying no attention whatsoever to
the Committee’s recommendations,
The Committee concluded that the
appointment of Dr. De as Head of the
Division of Agronomy was mnot pro-
perly made. Then if you go ahead
and look at various items of scientific
research etc. about which Dr. Shah
had referred in his testamentary
leiter, here again the Government
says that they do not agree with some
of the findings. But the Committee
gave its findings on the basis of a re-
port submitted by a panel of advisers.
That panel of advisers was made up
of very competent people. It should
have been respected. Instead, Govern-
ment ignores it all and says no. It
virtually amounts to ignoring the
report altogether.

What I really feel is that the Gov-
ernment should have given the fullest
consideration to the recommendations
of this report, and to the fact that
they formed a package, As they
themselves say:

“The more important of these re-
commendations may be usefully re-
produced here to show our anxiety
that this scheme can work only as
composite scheme:

1. Maximum autonomy to the
Institutes.

2. Powers should be delegated
down the line to the scien-
tists actually doing research.

3. All managerial posts upto the
Head of the Division level
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should be held
basis.

4. D. G. Directors and Heads of
Divisions should exercise
their powers in consuita-
tion with properly constituted
committees,

on a tenure

Sir, in the field of agriculture. edu-
.cation and research, adequate impor-
tance should be given to the agricul-
iural universities.

Finally, this is something on which
Government has made no remarks
whatsoever in this statement. That is
.about the status of the employees of
the I.C.AR., on the research side who
have a special designation. The min-
isterial staif have many grievances.
Although the Committee says that
they were not called upon to deal
with this particular item, they felt it
ought to bew considered because once
again, if their claims are ignored we
would be leaving seeds of discontent
in the whole set-up.

Therefor:, 1 suggest that the Go-
vernment raay seriously consider this.
My conclusion would be this that the
Government should bear in mind what
the Commuttee has said towards the
end of their report. I am deliberately
quoting from the report of the Com-
mittee because, the Committee’s re-
commendalions have been so com-
pletely ignored, almost as if the Com-
mittee has not said anything in these
matters. 1 quote:

“Thus, our approach in dealing
with the problems entrusted to us
is to make recommendations which
would meet the present recruitment
and personnel policies and help to
create a healthy atmosphere on the
campus of the LAR.I and other
Institutes so that the scientists
working in them are able to play
their legitimate part.”

Now, as far as their recommendation
on the question of recruitment
‘through the UP.S.C. is

concerned, -
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that again has been ignored. And
curiously, the Committee has gone
into the alternaive of setting up a
panel of scientists which has been
accepted by Government., They con-
sidered it carefully and rejected it.
They considered it necessary that the
recruitment by the U.P.S.C. should be
resorted to. For what reasons? Be-
cause, there was prevalent a sense of
dissatisfaction—discontent—and lack
of confidence. There was a crisis of
confidence; there is a crisis of confi-
dence among the scientists. If that
was to be removed, then you should,
to begin with, for at least for five
years, recruit through the U.P.S.C.
They themselves say that if this ex-
periment fails, then you can consider
some other arrangement. It js most
unwise to ignore the recommendation
of a Committee a high-powered Com-
mittee—which has made this recom-
mendation in such a fair and objective
manner and after the most careful
consideration of all the available evi-
dence and to accept arrangement
based on the advice, presumably, of
those whose conduct itsel? was under
the investigation of this Committee.
There could have been no other source
or no other set of advisers to whom
the Government could have turned to.
That, in itself, was to my mind a most
improper thing to do.

MR. CHAIRMAN: I have {o make a
request to all the friends who want to
speak now. Everybody is very anxious
fo take his seat in the Central Hall.
May I make a requegl to those who
have not spokep to forgo their right to
speak so that they may hear the hon.
Minister?

SHRI CHAPALENDU BHATTA-
CHARYYIA (Giridih); I think it will
be very unfair on your part in not
permitting us to speak. Please extend
the time by a few minutes.

MR. CHAIRMAN: Everything that
the Chair doeg is fair. I am just mak-

ing a request. How can it become
unfair?
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SHRI ‘ CHAPALENDU BHATTA-
CHARYYIA: This is not an aspersion
on the Chair. 1 apologise for it.

MR. CHAIRMAN.: Mr. Ravi, Pleage
be brief.
SHRI VAYALAR RAVI (Chirayin-

kil): I shall be as brief as possible.
First of all, let me tell you that the
Report is not a Bible which cannot be
changed. 1 believe that there is so
much of inconsistency in the report.
As it is you are cutting the salaries.
Here is an hierarchy. 1 would like to
konw from the Hon. Member one
thing. Does he mean to say that the
scientists should not be head of the
Research Institutes like the I.C.AR.?
There ig already a debate going on in
the country today as between the
technocrats and the generalists. If we
say that technital peoble and scientists
and competent people should not be
there at the top of this kind of insti-
tution but the hierarchy of Govern-
ment should be continueg there and
scientists cannot sit there, it means
that we are going to create more con-
flict thereby. Further I feel that if we
make it a purely government depart-
ment, it would mean more red tape
and more problems will arisé thereby.

In this connection, I would like to
mention one thing. 1 am not pleading
for anybody when I say this. But a
statement has been made by Shri H. M.
Pate]l here that some of the Members
have been afraid of speaking the facts.
1 cannot agree with him on this, be-
cause the Committee itself hag record-
ed its satisfaction regarding the work
done by Dr. Swaminathan and the help
that he had rendered.

Moreover, the ICAR is an institution
which combines education and research
together. The Committee itself
has observed in paras 2.17 and 2.18
at page 9 of its report that the ICAR
hag helped a great deal in bringing
about the green revolution. There may
be some disgruntlement on the part of
some sclentist or somebody else. But
the fact remains, as the committee

NOVEMBER 29, 1973

I.C.A.R. (Dis.) 332

itself has acknowledged, that the
ICAR has been responsible to a great
exient ip bringing about the green
revolution. So, some credit must be
given to the ICAR in this regard. So,
one has to give one's commendation
and accept the truth in regard to the
working of the ICAR. I know that we
are having this discussion in the na-
tional interest. But if we want to
rely on the report and accuse some-
body in the ICAR, we must accept his
fact also.

Shri Samar Guha hag referred to the
secretary. A questionnaire had been
sent to the secretary. He was not a
scientist but only an IAS officer. So,
how could he answer that question-
naire? Either they must have given a
personal hearing to him or else they
should have sent him another ques-
tionnaire. If they had not done so,
how can one accuse the secretary to
the I.C.AR. here?

It is wvery unforiunate that hon.
Members have taken the name of one
of the topmost scientists of the world
on the floor of the House and thereby
demoralised the scientists. This is
very regrettable. Of course, we do
have the privilege of criticising any-
body. But basing the argument on the
question whether the protein content
is 2,81 per cent or 4.2 per cent, it is
not proper to drag the name of an
eminent scientist and accuse him on
the floor of the House angd thereby
demoralise the scientists. This king of
tendency to criticise the scientists will
not help the scientists to come forward
more and more but would demoralise
them.

In conclusion, I would say that I
happen to be the president of onme of
the unions of the emplovees of the
ICAR. I have to record my regret
that the question of the cmployees has
not been considered properly, but I
hope the hon. Minister will consider
that also.

SHRI ANANTRAO PATIL (Khed):
In response to your request, I shall
give my time to the hon. Minister, but
before he is called upon to speak, I
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would like to ask just two or three
questions

As far as agriculture and agricul-
turiste are concerned, Government are
tully justified in the fact that they
have not accepted the committee's re-
commendation in toto; two major re-
cammendations have not been acuept-
ed; I do not say that they have been
rejected.

The committee has suggested that
instead of the council being more
autonomous, it should be a government
department. Taking into consideration
the research work in the agricultural
sphere, the results of the research
should be applied in the [ield, and this
work has been going on with co-opera-
tion between the council and the State
Governments and the universities. In
view of this, if Government have
thought it fit and justified that it
should not become a department of the
Governmeni, I think they are fully
justified in their decision.

But the basic question is that the
need of this country today is more
production of foodgrains including
cereals and millets etc. Qur scientists
have been trying their level best and
they have been doing a wonderful job
for the last four or five years, ard they
have produceq high-yielding varieties
of wheat and rice, and they are trying
to produce similar high-yielding varie-
ties of pulses and other things also.
The Sharbati Sonora, the Sonora
variety etc. have been referred to here.
But I would like tq know from the hon.
Minister whether the results of this
new technology which brings about this
high yield have reached the remotest
villages and especially the small far-
mer, so that he could apply all those
new methods ang have more produc-
tion,

Is that machinery there or not?

The other point is that the UPSC
cannot be competent in every walk of
lite. They cannot be expert in every
branch of knowledge. Instead of the
UPSC, if there is a selection board
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consisting of eminent scientists, it
can do justice to the younger scien-
tists in the matter of recruitment.

17 hrs. 4

The creation of the grievance cell
will simplify matters and will lessen
the complaints of the employees.

I think much capital has been made
by some members who said that the
sanctity of the Committee, the stature
and standing of its members and so on
should have been taken into account
and Government was wrong in depart-
ing from their recommendations. This
is not a new thing that has happened.

SHRI CHAPALENDU BHATTA-
CHARYYIA (Giridih); The Report of
the ICAR Inquiry Committee has its
undertone of an unsolved question,
namely, the degree of power. the
degree of autonomy that socleties,
literary, cultural or even scientific, may
have with relation to state power.
Therefore, it is bound to be a trial and
error method.

The step which has beep suggested
that ICAR should become a depart-
ment of Government would, I think,
be g retrograde step. Different degre-
es of autonomy in such societies
should be experimented with. It is
agreed that Dr. Swaminathan is a
great scientist. He has proved it
by the growth of a crop of younger
scientist by his guidance. There
should be not only a reen revolu-

, tion in the fleld but also an upsurge
of growth in research under his
aegis.

Attempts have been made to find a
kindred system by examining the
structure of other organisations like
AEC, CSIR, Defence Science, ICAR
and so on. There are various efforts
made. It may be that there have been
some mistakes. Those mistakes could
be corrected. In fact, the Sarkar Com-
mittee also looked into the working of
the CSIR just as the Gajendragadkar
Committee looked intp the working of
the ICAR. Government have tried to
find a kindred noint between conflict-
ing viewpoints. This could not have
been done better.
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SHRI B. V. NAIK (Kanara): I thank
You for permitting me to say a few
words.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Before this formality is
completed, his time wounld be over!

SHRI B. V. NAIK: While we ap-
preciate that we have to be present in
the Central Hall to welcome our hon-
oured guest, I am quite sure that the
honoured guest himdelf would like that
the proceedings of Parliament extend
by a few minutes more so that we
need not go there by young adolesc-
ence to await his arrival for half an
hour and more. However, within the
limitations of time, I will try to cover
what best I can.

The last part of this Report which
is the most salient one contains the
Report of the Panel of Advisers ap-
Pointed under Dr. Dandekar with Drs.
Negi, Patel and Rao. They very can-
didly bring forth the point that what
has happened at the ICAR is not an
isolated incident; it is the case pre-
vailing almost in all the scientific
community in this country. I think it
needs a restatement because it is the
only point that I am trying to make.
We are reluctant to recommend any
specific measures to correct the situa-
tion in the present case because un-
fortunately the phenomenon is not
confined to the ICAR and its institu-
tions. Barring some minor exceptions,
it pervades the entire scientific and
academic community in this country;
at the root of it is the greed for
bureaucratic power and love of a com-
fortable life which afflicts this class of
scientists. In this matter, there is no
distinction between juniors and seniors.

SHRI SAMAR GUHA (Conlai):
Quorum is not there. Let there be
quorum first. It is an important issue
that we are discussing. Or, let it be
postponed.

MR. CHATRMAN: The bell is ring-
ing. In the meanwhile, the hon.
Mr. Naik may proceed with his speech.
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SHRI B. V. NAIK. The juniors are
intellectually as corrupt as their
seniors. Politicalisation of academic
and scientific life has made matters
worse. We wish to emphasise this
general situation because without re-
ference to it, we think it will be unjust
to pass juudgment or to suggest
specific measures in the particular case
before the ICAR Inquiry Committee.

I think that has been the gist of the
conclusion which has been arrived at
by the Committee. I request thai as
far as this case is concerned, we look
at it not from an individual point of
view but from an institutional point
of view, and to that extent, I suppose
with the limitation of time I have said
what best could be said, and I leave it
to the Minister to make his speech.

SHRI P. G. MAVALANKAR
{Ahmedabad): Mr. Chairman, Sir,
while I congratulate the Government
on appointing this Inguiry Committee
on this important matter, I wish they
had gone to the extent of accenting the
major recommendations of this Com-
mittee, made in their report. I am
sorry to find that the Government have
accepteg only those things which were
found convenient, namely, taking over
the ICAR as part of the Government
department and leaving over the
matter of autonomy to them. There-
fore, 1 feel that Government’s response
to this report is neither just nor
proper, and the Government, instead
of having the best of both the worlds,
are having the worst of both the
worlds’.

Even the main grievance of the late
Dr. Vinod Shah has not been properly
paid heed to. I feel that the scientists
who have to 'work in an atmosphere and
gpirit of freedom and experimentation
are denied the legitimate climate of
freedom to experiment.

MR. CHAIRMAN: Now,
quorum.

SHRI P. G. MAVALANKAR: Sir,
some hon, Members have said in the
course of the debate that the scientists

there I8
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are being attacked in the report of the
Committee, but if you see on page 13

of the report, you will find that it is
not so. The report says clearly—I
guote:

“...We would like to add -yith a
sense of satisfaction that, during the
course of our inquiry, we found that
in spite of disappointment, frustra-
tion and even anger which pervade
their minds, almost all the sclentists,
whom we met, structk us as highly
qualifieq and competent in their
respective disciplines and determined
to serve the country by making their
contribution to its agricultural de-
velopment, by their experiments and
extension work in the respective
-disciplines of their choice.”

Therefore, I want to conclude by
saying this. The Gajendragadkar
report does emphasise the great work
-done by the scientists. All it wants to
be done is, let it be done with a com-
bination of responsibility and auto-
nomy. I should have thought that the
Government was doing this, but the
Government in order to go in its own
‘way, have made things worse, because
I am afraig that by what they are
doing, there will be more bureaucra-
lisation and less of autonomy and
freedom.

I shall conclude by saying that an
atmosphere of involvement and climate
of participation and conditions of
healthy competition must obtain in all
those campuses of research and scien-
tific inquiry. I am afraid that by what
they proposed to do this may not
happen. Dr. Gajendragadkar had re-
ferreq to four specific cases to the
Ministry of Agriculture, and he bhad
requegted for an investigation .through
the C.B.I. I wonder whether that has
been done or not. I hope the Minister
Wwill reply to that point as well.

@t Wz w fapret wE A (Tnfera)
awrrfa o, 78 OF & a1a T TF
FH §EA H MamAEET §WEr AT
Fea¥é ax ot g€ *few s gfemn

LCAR. (Dis.) 358

Tfeut & gaw) % gz w< faar
TT9aF & A9 F IaFT w1
Ioe T 9T | XFF @A W awr
7 wa T4f g€ ot A= ATEHT WAL Ay
fedtz ax gwet ot gqrer $fear Lfeay
F fore ﬂ'@ﬁ‘ﬂ‘rquﬂﬂwmg
e gfear feat 7 fard Y far
ar | 7 mmam{&q‘rtf&d}
FIAZ TOFT T F A AqAGT
mawaf'ﬁaﬁgnngam
qraT § AT R w9 eqw

wigfe AERT arod AT oft § ot
Fq 7 & a7 o 70 § 1 1
A= fafaset dawe gaue w1 aTg
L |

IR AF  faa s qwr qr
fag §7 gasr cas 7 fzar

THE MINISTER OF AGRICULTURE
(SHRI F. A. AHMED): I am indeed
grateful to the hon. Members who
have participated in this discussion
and provided me with an opportunity
of clarifying the viewpoint of the
Government, At the outset, however,
I should like to put on record my
deep appreciation for the valuable
work done by the Gajendragadkar
Committee and the recommendations
made by them and particularly for the
speed with which they have submitied
the report and the thoroughness with
which they have gone through various
matters which were referred to them.
I am really grateful to Shri Gajendra-
gadkar and his colleagues for all this,

I think it would be wrong for the
hon. members to say that we have
rejected the report submitted by this
Committee. The reorganisation of the
ICAR was under contemplation by the
Govgrnment before this Committee
was appointed, After this Committee
was appointed, the Chairman asked me
that we should not take any action
on our proposal unless and until the
report of the Committee was avail
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[Shri F. A. Ahmed]

able. Therefore, after the report
came into our hands we took into
consideration the recommendations
and suggestiong made by them with
regard to the future of the ICAR and
also various other factors. Govern-
ment went ioto this matter very
deeply and after that they have taken
certain decisions which have been
placed before this House.

I should like to point out that so
far as the recommendations of the
Committee are concerned, they can
be classified under three or four
main heads. With regard to many
other things they have made observa-
tions. There is no need for us to con-
sider now what they have suggested
with regard to those matters. We
have rejected them. We are noi
taking them into consideration at all.
What we have laid before the House
is that on the many points about
which recommendations have been
made, Government have taken certain
decisions and those decisions have
been placed before the House for its
consideration.

What is the main recommendation
of the Committees? It is that the
ICAR should be a Government de-
partment. So far as its present status
fs concerned, it is a registered society.
Since 1939, it has been considered as
an attached department. It was nei-
ther here nor there. Therefore, in
the interest of research and in the
interest of education Government
thought that it was desirable that it
should be given an autonomous sta-
tus. We think that interference
either by bureaucrats or politicians is
likely to harm research and educa-
tion, particularly research and educa-
tion concerned with the development
of agriculture and our economy. So
we thought that it should be given an
autonomous character. We have sug-
gested that research and educational
responsibility will entirely be banded
over to the Governing Body  which
will have several committees to look
into various aspects and they will not
be fattered either in administrative
matters or in financial matters so far
as thelr work is concermed. On page
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9 of the report even the committes
says that— coo-

“For the development of science
and its research, it is necessary
that the institute and the centres
must enjoy autonomy to carry on
their work within the constraint
reasonably implied in the very na-
ture of their work;"

We have only respected the opinion
of the committee and given an auto-
nomous character so that it may be
possible to carry on research and
education unfettered and uninterfered
by bureaucrats and politicians. That
is one aspect.

Secondly, we have also realised
that there was some justification in
the committee recommending that it
should have the status of a depariment
because unless and until there is
some governmental authority, research
done by ICAR cannot be taken to
the field level, for that purpose. we
have constituted the Department of
Education and Research in the Agri-
culture Ministry. It will be a small
department which will take the re-
sults of research of ICAR to the fleld
levelL. The Head of the Department
will be the Director-General of ICAR.
This has been set up omnly for the
purpose of linking and coordinating
research work and fleld work. It s
not that we have rejected the recom-
mendation of the committee. We have
actually taken advantage of the re-
port before us, the working of the
CSIR and other things and we have
decided to constitute a body which
will be autonomous on the one hand
and on the other hand, it will have
the effect of the carrying the benefit
of the research to the fleld level. For
that purpose this Department of Ag-
riculture and Research has been set
up in the Ministry of Agriculture.

SHRI SAMAR GUHA: Is it not =&
fact that some employees and scien-
tists working in different national la-
boratories are considered as Govern-
ment employees?

SHRI F. A. AHMED:" The hon.
Member is raising a different issue
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It is a fact that the present employees
of ICAR are of two or three catego-
ries—those who were employed by
ICAR, those who were employed by
other institutes and later came to
ICAR and those who were employees
of Government and who are on depu-
tation in ICAR.

After the status has been given to
ICAR it will be open to the Govern-
ment employees to remain there on
deputation as long as they are on
deputation, They will be governed by
the Government Rules. So far as the
ICAR is concerned, it will have its
own procedure, According to that pro-
cedure they will enjoy the benefits and
facilities provided by that institution.

The second important matter about
which this Committee gave recom-
mendation was the recruitment of
personrel. The Committee has re-
commended that for a period of five
years the recruitment should be hand-
ed over to the UPSC. As a large num-
ber of appointments had to be made,
I said that I would accept this re-
commendation of the Committee and
that the UPSC should take over the
recruitment for these posts immediate-
ly. Actually, the posts were also
advertised by the UPSC. Later on,
it was found that there was a deci-
sion of the Calcutta High Court that
the Public Service Commission cannot
undertake recruitment for bodies
which are autonomous and which are
not government bodies. When this
matter was examined the Law Ministry
expressed the view that it can  be
interpreted either way. Therefore., we
thought that it would not be desirable
to take a decision in the matter to
get the posts filled up through the
UPSC because in case on a future
date such appointments are consider-
ed illegal, it will be creating difficul-
ties not only for the Government but
also for those employees.

SHRI SAMAR GUHA: You had
made a commitment to this House
the recruitment will be made through
the UPSCs If on account of the deci-
sion of the High Court of Calcutta
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you had to change your decision, was
it not your obligation to inform this
House of the change in decision? Not
informing the House to such a deci-
sion amounts to disregarding the
House.

SHRI F. A. AHMED: The hon.
Member is not justified in making this
remark. The very first day of the
meeting of the House, we placed the
decision of the Government on  the
Table of the House.

What we have now decided is not
something different. We Tiave now
appointed a Board, whien will com-
prise a scientist and a person with
experience as a chairman. So far as
we are concerned, we have taken a
decision with regard to appointment
which will give entire satisfaction to
the House.

SHRI SAMAR GUHA: Will that
scientist be outside the ICAR?
SHRI F. A. AHMED: Yes. Govern-

ment have decided to appolnt an in-
dependent recruitment board in the
ICAR under the chairmanship of a
whole-time chairman. This will elimi-
nate the lacunae pointed out by the
Enquiry Committee and, at the same
time, provide a mechanism for proper
scientific assessment of candidates who
are agricultura) scientists. The recruit-
ment board is being set up expediti-
ously. It hag been decided to appoint
Dr. Shahare as the Chairman of the
Board soon after he ‘relinquishes
charge as member of the UPSC. Even
it we have given this matter to the
'UPSC, it would have gone to him
and, in consultation with the other
members, he would have made those
appointments. Dr. Shahare holds M.Sc.
and Ph.D. in Agricultural science
subject. He was the principal of a
college in Aurangabad. During the
years 1962-67 he had been a a mem-
ber of varioils academic bodies of
the Bombay University. He hag also
been a member of the Governing Body
of the ICAR. He was a member of
the Maharashtra Public Service Com-
mission during the year 1967-68 and
has been a _member of UPSC from
February 1968. We are fortunate to
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have in Dr. Shahare a competent sci-
entist with academic experience and,
at the same time, an experienced pub-
lic servant in recruitment procedure,
With his appointment it is hoped that
‘the vacant posts in the ICAR can be
easily filled up.

Therefore, the hon. Members will
realise that even because of the diffi-
culties, it was not possible for us to
refer these appointments 1o the
UPSC. We have set up a Board
‘which is something like the U.P.S.C.
It is quite independent of those con-
nected with tHe I.C.AR. I hope, the
decision which we have taken will
‘give satisfaction not only to the Mem-
bers of this House but alsg to all the
employees of the I.C.AR. It will be
a one man board and that person will
invite scientists, not connected with
the I.C.A.R. from outside to help him
for the purpose of making selection.
He can do so. That is one aspect
so far as the recruitment policy is
concerned.

The other aspect is that one of the
grievanecs and one of the reasons for
frustration was that the scientists had
fo appear for vacancies from time
to time before a number of Selection
Boards. This is one grievance, as a
result of which they had the reasor
tfo be dissatisfied. Now, what we have
done is that so far as the existing
vacant posts carrving  salaries of
Rs. 700—1250 and above are concern-
ed, they will be advertised, the appli-
cations will be received and the selec-
tion will be made by this Board.
Later on, they will have to give re-
port of the work done by them at the
end of every year to the head of their
Department. The assessment of their
work will be done through an appro-
priate assessment procedure. On  the
basis of this assessment there will be
promiotion upto the scale of Rs. 1100—
14,00 and they need not go to various
Selection Boards and so on. Only for
‘the purpose of senior posts at salary
‘evels from Rs. 1300—1600 and above,
there will be agein a reference to the
Selection Board and. on the basis of
merit, those persons will be appointed.
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I can also point out one fact that,
here, one of the reasons of dissatis-
faction has been that many of the
scientists hoping to become the head
of the Department have been tamper-
ing or have been interfering with the
work of scientist, I can tell you that
this is the policy of the Government
and our present Director-General also
approves of this policy that so far as
the senior posts are concerned, like,
the posts of Director-General and so
on, they will be tenure posts and that
they will not be for an indefinite pe-
riod. They will be appointed only for
a period of five years and, after the
period of five years, they will have
to give up these posts. This is the
thinking in our Department; this is
the thinking of the present Director-
General and, I hope, the step which
we have taken in this connection will
to a great extent satisfy the scientists,
both senior and junior scientists.
INDRAJIT GUPTA (Ali-
It is only a thinking.

SHRI
pore):

_SHRI F. A. AHMED: I can tell you
that this is the recommendation which
we are considering and there will be
no difficulty so far as taking g deci-
sion in this respect is concerned.

I would like the Members to realise
that so far as this Inquiry Commitlee
is concerned, it was based on a letter
written by Dr. Shah. He had given
reasons as lo why he was dissalisfied.
He had given two instances that is,
the case of Dr. Prasad and the case of
Dr. De. I would like to point out
that so far as the case of Dr. Prasad
is concerned, the Committee has come
to a decision that there was no justi-
fication in the allegation made so far
as his appointment was concerned.

SHRI SUMAR GUHA: They have
used the word “unfortunate”.
SHRI F. A. AHMED: They Thave

come to a finding that it was justified
and there was no justification in the
allegation made.

So far as the case of Dr. De is

concerned, after examining warious
things, they have come to a decision
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that it was not proper. Now, the ques-
tion before us was—it is not that we
have rejected the recommendation
made by the Committee—what follow-
up action has to be taken by the
Government as a result of thus re-
commendation, Now, we referred the
matter to the Law Ministry asking
them what follow-up action we could
tfake against him because of the ap-
pointment having been made, he bhav-
ing been appointed and discharging
the responsibilities and so on.
The opinion of the Law Ministry was
that, as the appointment made was
legal, though improper, we could not
take the action of removing him from
that post. Therefore, we had to ac-
cept the opinion of the Law Ministry.
If we had dismissed him or removed
him from that post, he would have gone
to a court of law and the result would
have been against the Government.
So, it is not a question that we did
not accept the recommendation. We
were helpless in the matter because
the Law Ministry’s opinion was that
it was not mala fide; it was improper
however, it was a legal appointment.
Therefore, nothing could be done, so
far far this matter was concerned.

So far as the claims of the ICAR
with regard to research activities are
concerned, the hon. members would
be pleased to see that the Committee
had referred the items mentioned by
Dr. Shah to a panel of Advisers.

The panel of advisers had gone very
deeply into these matters, and the hon,
members will be pleased to find that
by and large, the allegations have not
been substantiated.

SOME HON. MEMBERS: No, no.

SHRI F, A. AHMED: With regard
to potato, it has been found that the
allegation was not substantiated. With
regard to even Baisakhi Moong, 1t was
said that there might have been some
opinion. With regard to rice, the alle-
gation was not substantiated.

The only thing was—and to which
the hon. Member made a reference—
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about Sharbati Sonora. I would like
to point out that, first of all, so far
as Sharbati Sonora is concerned, this
was a strain which was produced by
Dr. Swaminathan and Dr. Verghese
from the parent strain of Sonora-64,
and it was analysed by one Dr. Austin.
Let us not mix the two things. So.
far ds the strain is concerned, it was
produced by Dr. Swaminathan and
Dr. Verghese, and it was analysed by
Dr. Austin and at that time it was
found that it had a lysine content to
the extent of 4.61 per cent. This was
done in the year 1967, One or two
years later, there was a claim some-
where that the wheat discovered in
some university in America contained
lysine to the extent o! four per cent.
Then in the course of a lecture some-
where, Dr. Swaminathan said that, in
India, we had found a variety of
wheat which had lysine-content of
4.61 per cent. That was mentioned by
him in the course of a lecture. Later
on, people in other parts started to
find out whether the claim made by
the Indian scientist was correct or
not. In various laboratories this was
brought under test and they found
that the lysine-content was not so
high. Later on it was also tested in
our laboratories and it was found
that it did not have four per cent but
it had a higher protein content than
Sonora. The only question is this.
For this, can we put that much blame-
which has been ascribed to Dr. Swami-"
nathan not only in this House and in
the Rajya Sabha but aiso in public
statements? (Interruptions)

MR. CHAIRMAN: Mr. Samar Guha, .
please do not interrupt the Minister
again and again. Let him finish, We-
have to go to the Central Hall function.

SHRI SAMAR GUHA: Was it not
a fact that Dr. Y. P. Jadav who-
has a lot of experience in the labora-
tories challenged the findings of Dr.
Swaminathan and he was penalised}

SHRI F. A, AHMED' Therefore,
what 1 submit is that because of an
error committed, can we say that Dr.
Swaminathah is not-worthy of the-
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claim that he has been making? I
would like to take the House into
confidence that to-day I am proud of
Dr. Swaminathan, not because of
what he has said but because of what
‘he has done to agricultural research
and to-day among the scientists of
the world he is regarded as one of
the greatest scientists so far as agri-
-cultural research is concerned.
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I may also point out that I have
‘been approached Yy several organisa-
tions from outside and particularly,
‘by the International Rice Research
Institute of  Manila to spare Dr.
‘Swaminathan so that he can go and
work there, but I have been refusing to
do so...

SHRI ATAL BIHARI VAJPAYEE:
‘Please do send him.

SHRI F. A, AHMED: T am not go-
ing to send him because I stand by
him. He has done very valuable work
for our agricultura] development. It
is very unfortunate that the hon.
Member shou!d indulge in this kind
of vilification which has no justifica-
“tion whatsoever. ... (Interruptions)

SHRI SAMAR GUHA: Is it not a
fact that his system of work has
created such a situation where the
committee itself has saij that it has
created a crisis of confidence and
character in the whole campus? What
more devasting indictment can
there be?

SHRI F. A. AE;MED: Even this
committee which went into all these
facts in great detail has nowhere
said. ... (Interruntions) T -must say
that not only 1r. Swaminathan—
“there are other secientists ulso. like Dr.
Joshi and many others—but nther
scientists also have done very valu-
able and good worx and it will be a
sad day for ug'to minimise what they
_have dope so far as the development
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of agricultural science is concerned. ..
(Interruptions)

SHRI ATAL BIHARI VAJPAYEE:
We should not either minimise or ex-
aggerate.

SHRI SAMAR GUHA:*

MR. CHAIRMAN: The hon. "Mem-
bers is always interrupting. He is
speaking without my permission.
Whatever he says will not go on re-
cord.

SHRI F. A, AHMED: The other im-
portant recommendation of the com-
mittee was with regard to the pay-
scales of the scientists. What the
Government have done is this. We
feel that there should be no differen-
tiation in the pay scales of agricul-
tural scientists and other scientists
and whatever wil] be ihe pay-scales
fixed for other scientists after taking
into consideration th: rerommenda-
tions of the Pay Commission will also
have an application to agricultural
scientists, Ther=fore, how can any one
find fault with us that we have not
agreed with the r2commendations of
this committee?

At the same time, T would like to
say that there are many useful sug-
gestions for the improvement of the
functioning of ICAR ...

SHRI SAMAR GUHA: What about
the Grievances Call?

MR. CHAIRMAN. I will appeal to
the hon. Member not to interrupt
again and again. Am honoured guest
is coming and zll the members want
to go and take their geats in the Cen-
tral Hall. Let the Minister finish.

SHRI F. A. AIIMED: I was coming
to that. I said that we have actually
made a reference in the paper which
has heen plaged befcr¢ the House so
far as the major recommendations are
concerned.

*Not recorded,
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The Committee has also made re-
commendations regarding setting up
of a Grievances Cell and with regard
to many other matters and I can tell
the House that so far as the Griev-
ances Cell is concerned, we propose
to set up one und we hope that this
will also remove a good deal of gri-
evances so far as the junior scientists
and all the scientists are concerned.
We have also said that their work
will be evaluated at the end of every
year on the rescavch done by them,
on the recommendation: made by their
Head, and on the assessment made by
the Head of the Department. On that
basis the promotion to senjor scales
and so on will be made. These sre
the steps which are underiaken by us.

17.40 hrs.

STATEMENT RE. DEATH OF TWO
CITU WORKERS IN RANIGANJ ON
26-11-1973

MR. CHAIRMAN: MNow, there will
be a statement by the Home Minister
on the death of two CITU. ....

SHRI JYOTIRMOY bOSU
mond Harbour): CPI (M)....

(Dia-

MR. CHAIRMAN: CITU. work-
ers in Raniganj on 26-11-73.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): Mr. Chairman, Sir, ac-
cording to the information furnished
by the State Government,....

SHRI PRIYA RANJAN DAS MUN-
SI (Calcutta South): I rise on a point
of order. I categorically want to
know two things. One is, this matter
relates to a State which is run by a
PODnlar Government. Law and Order
is a State subject. This relates to
Law and Order. This is my clear point
of order, Sir. Law and Order is a
matter which does not come under
(_Zentral subjects. Any subject which
is related to the State matterg is con-
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trolled by that State and by the
popularly-elected Government there.
Let me submit to you. ...

SHRI DINEN BHATTACHARYYA
(Serampore): Under what rule does
he say this? You are in the Chair.
You have allowed it. Under what
rule does he say? What is this? {In-
terruptions)

SHRI FPRIYA RANJAN DAS
MUNSI. The Minister cannot make
a statement. This matter falls en-
tirely in the State list and there is
popular Governmen: which is there.
Let them bring it up in the Assembly
(Interruptions) and ‘ight it over
there. It is not a matter to be raised
over here....(Interrupiions)

MR. CHAIRMAN: There is one
thing. This matter was placed before
the Honourable Speaker. A request
was made to Honourable Speaker.
He wanted the Minister to make a
factual statement.

SHRI VAYALAR RAVI (Chirayin-
kil): You are in the Chair. You
have top give a ruling.

SHRI PRIYA RANJAN DAS
MUNSI: Here is a popularly-elected
Government. This Government is

running the administration there. This
subject is a subject of law and order.
How can you interfere? It is a matter
for the State Government. (Interrup-
tion)

MR. CHAIRMAN: Th: Hon. Minis-
ter wants to make a statement. He
will make a statement. There is no
point of order,

SHRI PRIYA RANJAN DAS
MUNSI: Sir, it is under a State
Government. It is not under Prosi-
dent’s rule, nor is it a Union Terri-
tory, it is not under Home Ministry.

MR. CHAIRMAN: He will lay it on
the Table of the House and this will
be rirculated.

SHRI RAM NIWAS MIRDHA: Sir, I
lay it on the Table of the House.



